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THIRTY..mNTH REPORT 
L the Chairman of the Committee on Private Members' Bills and 

Reeolutions, ha~ ~ authorised by the Committee to pt"elent the 
Report on their behalf., preaent this Thirty-ninth Beport. 

2. The Committee met on the 8th April, 19'1• for-
L Examination of the Constitution (Amendment) Bill, 1974 (Am.-

f'ltdmeftt of arride H5) by Shri Madhu Limaye under l\ule 
2M(l)(a) of the Rules of Procedure. 

n Claaiflcation and allocation of time for dbculaion of BJlls (i,'ide 
~der clauses (b) and (c) of Rule 2M(l) of the Rules 

UL Allocation of time to the Resolutions at item Nos. 2. 3 and -I 1et 
down tn the List of Busineas for Tburaday, the 11th April, 1974. 

E.rcmutt4tioft of tu Conatltutioft (Amendment) Bill, 1974 (Amendment of 
article 145) br Shri Madhu Litnove 

3. Shri Madhu Limaye. the Member-in-charge of the Bill, was invited 
to attend the sittina. He did not attend. 

i. The Bill seeks to amend article 146 of the Constitution with a view 
to uroride that the Supreme Court shall not dilmlla any matter t.roupt 
before it without stating reasons for d.iamiainl the same. 

The Committee recommend that the Member miaht be permitted. to 
move for leave to introduce the Bill. 

Claui11mtion and allocation of time to Billa 

5. The Memben-in-cbarie of the Bills were invited to attend the lit-
ting. Sarvub.ri N. Tombi Singh and B. IC. Ducbowdhury attended. 

6. After comiderin1 all upecta of the Billa, the Committee rec.omnieiwl 
that all the Bills referred to in the A~dix be placed in cateaory 'B'. 
The Committee recommend allocation of time for each of the Bills as 
shown in column 5 of the Appendix. 

;. In reprd to the Reprelentation of the People (Amendment) Bill, 
19i4 (lmertion of new section 101A) by Sbri Muruoll Mann, the Com-
mittee decided to bear the views of the Member before makinR any re-
commendation with reprd to this Bill. 

Allotmnt of eimt? to .Raolvtioftl 

8. The Members who had tabled the resolutiona were invited to attend 
the sitting. Sbri S. A. Muruganantbam attended. 

. 9. The Committee recommend the allacation of time u follows:-
(1) Rnolution regardln1 backward claues commiaion. 2 hours 
(2) Resolution repntin1 power lbortqe. 2 hours 
(3) Resolution reprding rettructuring of admumtrative 2 hours. 

system. 
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10. The Committee reoommen4 that-

(i) Shri MM!lu 1.tluJe bt permitted to move for leave to introduce 
h1I Conltttutlon (~) Bill; 

(U) the clalliftaUon and allocetion of time to Bills b1 the Com-
mittee, u ..,... 1n the Appendix, be aaned to b1 tbe Houe; 
and 

(W) tbe allocation of dme to ~ a, lboWQ in ~ 9 
..,.., be ...... to~ the Houle. 

JCsw Dain; 
April 8, 19'14 
Ctiiima 11, .,..,l8""""'"ii<""'"IJ/i-. .... )-

0. G. SWELL. 
CMinnaa. 

C'"""""- °" Private lfnahrl' 
BiUI and &uolutkllU. 
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